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what steps are being taken for the 
recovery of compensation from the 
Government of Japan for property 
destroyed during the occupation of the 
Andaman and Nicobar Islands by the 
Japanese in the last War?

The Prime Minister (Shri Jawahar- 
lal-Nehru): It is not proposed to take 
any further steps for recovery of 
compensation from the Government of 
Japan. .

C.P.W.D. Employees

•797. Sfari Nambiar: WiU the
Minister of Works, Honsiiig and Sup­
ply be pleased to state:

(a) whether the employees of the 
Central Public Works Department are 
treated as employees coming under the 
operation of the Central Pay Commis­
sion’s recommendations;

(b) if so, whether the work-charged 
staff have the same benefits;

(c) whether it is a fact that 80 per 
cent, of the work-charged staff are 
stiU considered as temporary or casual 
and if so why; and

(d) whether Government have 
received any representation from the 
Central P.W.D. Workers’ Union. New 
Delhi, to redress the urgent demands 
of the workers and if so. what action 
has been taken?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a) 
Yes. Sir.

(b) Yes, Sir. The benefits that have 
been extended to the other Govern­
ment servants by the acceptance of the 
recommendations of the Pay Commis- 
sioiKhave also been extended to the 
i ĵdrk-charged staff, except that the 
Revised pension rules have not yet been 
made applicable to them. The question 
of extending these revised rules to 
them is under active consideration.

(c) A large number of work-charged 
staff are temporary. The very nature 
of their work makes it necessary that 
a comparatively large proportion 
should be employed on a temporary 
basis.

(d) I do not know which particular 
representation the hon. Member has 
in mind, but I may say that represen­
tations are received from the Union 
from time to time and they are all con­
sidered with sympathy.

BalanciT op Thade

145. Shri B. B. Bhagat: Will the
Minister of C4mBiierce and Industry be
pleased to state:

(a) the balance of trade of India 
with the Dollar Area in the years 1950 
and 1951;

(b) the volume of export and import 
during the period with the Dollar Area; 
and

(c) the chief items and volume of 
export and import during the period 
with the DoUar Area?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b)—

(Figaros in Lakhs o f Rs.)
1960 1951

Imports 112,13
Exports 127,09

Balance of +14,96 
Trade -----------

224,90
174,66

— 50,34

(Figures for 1951 are provisional)
(c) Two statements are laid on the 

Table of the House. [See Appendix 
IV, annexure No. 29.]

Indian Employees op Shanghai 
MtmiciPAL Council

146. Sardar Hukam Singh: (a) Will 
the Prime Minister be pleased to state 
whether any representations have been 
received by Government from the 
Indian Employees of the former 
Shanghai Municipal Council for re­
covery of their dues from the People’s 
Republic of China?

(b) What action has been taken on 
the representations, if any, which were 
received?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) Yes.

(b) The Government of India have 
been pursuing the question of the re­
covery of their dues with the former 
Government of China as well as with 
the present Government, but without 
any success so far.
Woollen and Silk Mills, Ambernath

147. Dr. Bam Subhag Singh: (a) Will 
the Minister of Behabilitation be 
pleased to state whether it is a fact 
that two woollen and silk mills and a 
leather factory in Ambernath which 
are managed by the Deputy Custodian 
of Evacuee Property, Thana, have been 
closed down?

(b) If so, how many workers have 
been thrown out of employment?




